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case, retired from service has apprﬁaclfe
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The applicant , who during t
i

against his reversion order praying that the __
were alloved to continue to work on the prmo‘haa
of Dy. Reglonal Director and the applicant was rever _’ d
without any fault and reasm and has prayed that the
reversion ord.er dated'f.lz.wa‘? be quashed and the |
respondents are directed to allow the agplicant to continue
on his promoted post of Dy. Regional Dixiector.

2e The applicant started his service career as
District Savings Officer in National Savings Organisation, |
Department or Econemic Affdirs Ministry of Finance,Govemnment 1§
0f India and joined the service on 1.4.1957. In the gradation
list of 1986, 8 officers including the applicant were

promoted on 7th September, 1987 to the post of Deputy

Regional Director and for other regions a;lso, similar

promotion orders were $ssued., According to the applicant, | e,
in the gradation list, 2 persons L4eesTTL Were senior -f
to him and 8/Shri K.P. Gupta and A.H. i‘Slh:ip.t:lcli*.v::p;.li,, who were ¥
at S1. No. 16 & 17 of the gradatim list are junior to the
applicant as the applicant is on S1, No, 14. But S/Shri : ?’.'l.'--li
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-rtha% 1t fﬂ}*" for a |
posts are fi ll,éd; j:g ,q':_;:p;h}JI ¢ basis whichever
frqn tm date Of tak ti r;F:;; !"1 ’ ,}‘1 IrL n =
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condition was in corpc-':a ‘.-,‘EL ﬂtﬂ the promotion order passed
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nor any selection on regu lar basi&%' f‘ j_(; n mac ie by the

departmentsl promotion committee till Eﬁﬂgh.h

r-.r:. il

3. The respodents have justified ‘l‘ihau
app licant stating therein that tfﬁ*ﬁ‘i‘ o ufurz..‘(-«u

order of the
-...apl

of the applicant was only on adhoc basis and not :r:e -"“ X _f'

basis and further S/Shri K.P. Gupte and Sri Slddigu:.

were also subsequently, reverted vide order dated

5.12.1967 and they were also given the reverted post.

The reason for reversion of the applicant has been

stated as per Department of personnel & Administrative
fe forms OC.M. deted 30.4.1983 that even for adhoc promotion

for more than 4% days, the representation to SC and ST

candidates as per the Resters for regulsr appointments

is to be given effect to and on receipt of this
clafification from the Ministry of Finance , the respondent
no, 2 issued orders of reversion in respect of all other 80

non- entitled officials, As one Shri Shambhu Prasac;l s
was promoted so the applicant was reverted. The reversion : -
order ®@ in this case 1s a valid order and it can not |
he said that the order is illegal and without a&ny

authoriﬁy of law, The application is , accordingly
dismissed. No order as to costs. | R
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